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regulations of the Coal Mines Regula-
tions, 1957 : 44(3)(a) 100, 102 and 1go.

(d) and (€) . Taereportofthe DGMS
has been laid on the Table of the House
on 20-3-1980. The Eastern Coal fields
Limited have initiated disciplinary action
against officers found responsible.

Super Thermal Power Plant
at Brajraj Nagar in Origsa

1582. DR. KRUPASINDHU BHOI :
Wil the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state

(a) whether the Government of India
are proposing to establish a Super Thermal
Power Plant basing on the 2 B Valley
Cocizl reserves in Brajraj nagar in Orissa;
an

(b) if so, what infrastructural steps are
being undertaken to start the work in near
future ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A,
B. A. GHANI KHAN CHAUDHURI):
(a) and (b) . Tacre is no proposal by the
Governinent of India to establish a super
thermal power station at Brajraj nagar in
Ocissa utilising the coal from Ib Valley.
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Dam on Sahabi river in Haryana

1584. SHRI RAM SINGH YADAV:
Will the Minjster of ENERGY AND
IRRIGATION AND COAL be pleased to
state:

(a) is it correet that dam on ‘Sahabi
River, within revenue boundary of village
Jadthal of State of Haryana is under
construction;;

(b) is it correct that the water of the
above dam would submerge Abadi areas
and the whole agricultural lands of
villages Lalpur, Akoli, Ujoli, Dhamawas
anéi Rabadka of the State of Rajasthan;
an

(¢) whether Government propose to
construct an open barrage on the dam to
avoid the submergence of the above
said village and loss to the propertics.
of residents of those villages ?

THE MINISTER OF ENERGY AND-
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):

(a) The Government of Haryana have
forwarded to the Central Water Com-
mission for examinatjon, the project re-
port for construction of Masani barrage
on the Sahabi river near village Masani
in district Mohindergath of Haryana
State. The project is yetto be accepted
by the Planning Commission for imple-
mentation. However, in the annual

lan for 198081 of Haryana, it has
een indicated that an expenditure
of Rs. 108.97 lakhs has been incurred on
the scheme during 1978-79 and the anti-
cipated expenditure during 197g~fo -is
Rs. 500 lakgs. With this outlay, work on
the flood embankments forming part of’
the barrage has been taken up.

(b) According to the project regmrt.
the following villages of Rajasthan State
may be affected by submergence:—

1. Rabadka
2. Karriawas
3. Lalpur
4. Dhani
. Bhattu Dhani
6. Jhokhawas
7. Akoli
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(c) A barx:;ge is p-oposed in th: pro-
ject report. 2 ultimate features of the
project will, however, be decided after due
examination, taki into account all
aspectsincluding sugngcrgencc in Rajasthan
Terntory.
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Proposal to set up a Bench of Kerala
High Court at Trivandrum

1536. SHRI A. NEELALOHITHA-
DASAN : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) wh:ther the Governmant of India
had received any representation from
any source requssting to start a Bench
of the Kerala High Court with filling
?{owcm at Trivandrum, the Capital of

crala;

(b) if so, what the Central Government
has done in this matter;

(c) whether, the Government of Kerala
has taken up the issue with the Central
#gov ernment; and
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(d) whether the Central Government
are aware of the fact that Trivandrum
is the only State Capital not having a
High Court situated therein ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHIV SHANKAR) : (a) to (¢). The
State Government sent 2  proposal for the
establishment of a Bench of the Kerala
High Court at Trivandrum in September,
197t. They were addressed in July, 1973
for completing certain statutory consul-
tations. No reply was then received.
the State Government have intimated in
June, 1978 that the matter is still engaging
their attention,

(d) Trivandrum is not the only State
Capital in which a High Court does not
have its principal seat or a permanent
Bench. Bhopal, Imphal, Agartala,
Shillong and Kohima are other State
capital in which neither the principal
scat nor a Permanent Bench of the High
Court having jurisdiction is located,

Resettlement of Pong Dam Oustees

1587. SHRI VIKRAM MAHAJAN:
Will the Minister of ENERGY AND
IRRIGATION AND COAL  Dbe pleased
to state:

(a) how many oustees of Pong Dawm in
Himachal Pradesh were rehabilitated in
Rajasthan before March, 1977 and how
many have been rehabilitated during
March, 1977 and December, 1979: and

(b) the reasons for the delav in resettle-
ment of Pong Dam oustees ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURY):
(a) and (b) . Decisions regarding “the
resettiemant of the Porng Dam oustees
were reached on the basis of agreement
between the Chief Ministers and the
Award of the then Cabinet Secretary,
who was requested to examine the
differences bzatween the two  States.
Spacial rules eatitled ‘“The Rajasthan
Colonisation (Allotment of Government
land to Pong Dam Oustees in the Ra-
jasthan Canal .C'-olony) Rules,
1972 were framed in 1972, under
the Rajasthan Colonisatien  Act, to
govern the dztails of allotment of land to
the Qustees.  Applications for allotnen
of land were invited from the eligible
Poag Dam Oustees.  The eligible Pong
Dam Oustees were to apply for allotment
of land within three months of the jssue ot
eligibility certificates by the Certifying
Authority in Himachal  Pradesh. In





